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shri P.K.Garg Versus Union of India & Ors.
CORAM:

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

Hon'ble Shri €.J. Roy,; Member (J)

For the applicant Lo ohri MUK euptay Counsel
For the respondents e Sh;i A.K. Sikri, Counsel
JUDGEMENT

lThe applicant vis aggrieved against’ the order
dated 7th Janvary.” 1593 cancelling the allotment of
guarter No.C-17, NPL Colony and directing him to vacate
the same before 1st May, 1993. The appli&ant has
breferred an appeal against the said order on 23.3.93
but it has not been disposed Jéf &6 far. Briefly
stated, the facts of the case is that the applicant
joined the -Natidnél Physical Laboratory, coming under
the control of Council of Scientific and Industrial
Research, as Assistant Executive Engineer in October,
1989 and took péssession of the above mentioned guarter
on 12.2.90 allotted to him vide Memo dated 12.2.90.
The applicant was also givén the resgénsibility of
security of NPL coleny before apd after offivce —nouls
vide circular dated 5.4.1900. The applicant was also
made overall incharge gf the Construction & Maintenance
activities ‘of the Laboratory vide OM dated 27.2:91,
albngwith Hane  MEs K.V.Krishnamurthy, AEE. Vide

circular dated‘l3.10.92, the work relating to security
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s, cnbir Singh in place of the applicant The applizant
was shocked to receive the impugned order Adated 7.1.:<
slaiming that the same 1S illegal, unju nd  Ln
violation of principles of pratural Jjustice. T8
applicant says that he is'not aware of OM dated 1f.2.50

tat finds a place in the impugned order. Heace thaz

scplication for gnas hing of the impugned order.
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2. The respondents have r;led their counter Vvei.y
Nk

raring / the applicant has siuppressed the relevant aond

Paterial facts and therefore the application iz iliable

ro be dismissed. Thevy say that the OM dated 21.11.739

was issued - inviting applications of those joined on or

fore 21.12.68 for allotment of Type-III guarter,
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whereas the applicant joined duty only on 23.10.39,

.e, than one  month before 1its issuance &0
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therefore +the applicant was not eligible to apply for

quarter. However in view of the duties entrusted to
‘he applicant and on considering his request, it was
dacided to allot the guarter in quecfl' AS A4 Spec.al
~ase. They further aver that the OM dated 16.3.70 wa:
dnly served to the applicant through his peon, shuEr
signature -is available on the office copy oi <ho
M. This OM clearly spates rhat "the ad hoc ailotiiza”
Yas been made to him (aplicant) . on the conditicn tnat

in addition *to his duti Shri Sarg will a&lsc ioc.
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after the maintenance and
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mrity of the NPL «coclony
"his ad hoc allotment made te Shri Garg will e one )
for the duration he actually locoks after fthe 4llve

additional  Jobs. In the event of any these funcilon
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~ being withdrawn.from him at any timeein +he exige

Che. 5 HeciAl LoTHML IBEa TF him W

,publlu lnterest,
ted”

automaticglly stand cancel

nclude that in view. of the

" The fespondents
dlscharglng the f
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fact thafy the applicant is no more’
additional duties of maintenaﬁde[seéurity of NPL col@ng7~
: aﬁd‘thapV'tbe aliotment was only ad hoc. tﬁe alloim@nt
ii'f 3 : has beé?l~rightry' cancelled and . that Ehefe ig no
: : violatlﬁn af‘pfinciples of natural Justice. They;bave
: thus prayed for the dlsmlssal of the-applicaticn.
| ' g the

4. The vapplicant has filed a r9301naer denylﬁ

avermenﬁs‘ made by the respondehts and 1passert1ng the
_ contentions as 'stated in nig OA. :
Sp I ‘have heard Shri M. K. upta leairned cdun591 fnf
, the applicént and Shri_v.KwRao, jearned proxy " gounsel
ii - f‘!9; ~ ' for Shri A.K.Sikri g . Company, g unsei th ‘.thé_. 
: rﬁsed,the records .

reépoﬁdentsrand pe

he records that t

B .1 find from t
vwho.received the above OM has, also acknowledgad 5

nad handed over the oM’ to the appll

c1réu1ar

g has been glven t
nd that he shaii

dated 5. 4&90 also states-‘glegxl

R«?;;'Thé
he ad hoc. ai'fé'"*

‘that ”Shri p.K.Gar

L ‘ of quarter No. C~17 on the groul
e e e responsible for the malntenance of NPL dolony®

GHEN T | glanced through the  thi§g%_imf

- T3 bave
to fhe allotment“

¥,

A3 : dg§artméntal f11e 1ead1ng
appilcant and alao a7

Lk e SO quarker | to the

he concﬂrned pe@n, i
hat hei 

cant vide hmnsxaref
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Ehareof.  On: page 15 of the departmenfal file in the
note portion it 'has been stated that “"the matter -ﬁgs
bsen further dlsrussed by the Uniﬁn represeﬁtat;vﬁs
with the ér, COR 1n which it has been agreed that the‘
allotment made to Shrl P.K.Garg, AEE may be allowed o
stay and thét~ he may be given additlonal cha1ge o
_looking after the maintenanae and securlty of the VNPL
Colony after office houfs ..... .However, ia .o Ehe
al lotment. order in respect of Shri Garg, it will be
made clear that the allotment being made to him 18 only
an éd hoo. allotment and for the duration he agtually,
looks after the ﬁaintenancé and security of the NPL
colonf aﬁd. algo rhat in the event of these functions
being w1*hdrawn from him at any fimé'iﬁ the-exigéncy of
public interest the ad hoc allo -ment made to him _wiil

automatically stand cancelled™

8. On page 35 of the note, which relates tg the
caﬂcellation of ailotmént, the section has suggested
that M"The allotment‘éf gquarter to Shri Garg was subject
to the condition that allotment of the guarter will be
for the period till shri Gﬁrd loqks'aftér the work ‘of
maintenance and security of NPL Colony. The all&tm&nt
will st&nd automatically Cancglied-if the work is taken
back ffom him. Now Shfi Garg does not look after this
work. As such, the allotment made to him does not
subsist. Shrl Garg may be asked to vacate this quarter
allétted to him. PSIR Workers Union & SWA have alsc.
astd for cancellatlon of quarter alloted to Shri

Garg” On page. 38, the Direttor, NPL, has concfuded

that v“pleagse proceed w1th the cancellation of the house

.




as per the ‘note put up. He may however be glveﬂ txmg
i1l thei end Qf Aprll/MaY #4117 the school ewamlnatxansfa'

are over”

S. ia. i ghe corrasbondence portion  of fha'
departmental fiie, p P ol a letter at page 357 datedr
23.10.92 ~ from the CSIR Werkers = Union seeking
canceilaﬁion of the allotment of qﬁarter to Bhri G&TQJ
as the duties’ assigned to him have since beéﬁ
withdrawn. The respondents have.replied to the Upienv
at page . 238 saying that in the svent of maintaﬁands l&
securitﬁl functions being withdrawn from Shri Garg. ;hea
ad hoc allotment made fo him will be cancelled.  Thé

securiﬁy arrangement was entrusfed to one Shri Sukhblrr
singh vide ‘dircular dated 13.10. 92 directing hlm g
take pver the charge of the colony secur;ty from Shrl

garg. There 1is also an OM dated To8 08

stating that since shri Garg is no longed superv1s;ﬁ§“5V?'

the work related to naintenance and security of the NPL
colony, the allotmept of accommodation in the NPL
colony is cannelled with immediate effect and-he was

* I

‘directed to vacate it on or before 1st May, 1993.

0+  The contention of the respondents is that
although the OM is dated*7.1. 93, the applicant aid,not
approach the Trlbunal earlier but only when the time
given to him was about to expire, he 1led this
application en 26 4.93 and the oxders have been passed
bf the Tribunal on ‘4. 5 93 restralnlng the respondeﬁté
from eviétion procedure as ~an interim measure. . Ta
'betweeﬁ the applicant filed a represenfation beiorea;he‘

-

Grievance Committee knowing fully well that the
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Committee has o 4jurisdiction"t§l {tek ddwo
hattérg. v ;prever'_ that  Committee rejscted
’represéntation “on. the groﬁﬁdlthat it does npt
within its Jurisdlctlon | and“ the‘ applicant'

communlcated duly vide Annexure R-8.

jq. .After carefully von91der1ng all the 'facfééj s1
well as pros and cons of the case and also the records:
made available to me,l ummm accept th&
cantentipn of the appllcant that there is any malafide
‘on tﬁe part of fhe rospondéntq in ﬁancellinq the
allotment when 5 A2 clear that it was only an ad hac
allotmenf .con31der1ng the nature of duties assigned teji
the applicant for a sp901f1c period. - The appiicant_h&sk
no~claim‘ whaﬁsoever to retain the said accommodatiénl
when he is no more 1ncharge of the security arrangemahtﬁ
of the NPL LOIOHY, for which purpose he was allattdﬂl“k

the quarter on purely ad hoc ‘basis. Thus the appl;caﬁtri

has not made out a proper case for con31derafion

‘i&; | I therefore direct the respondents to glve twof
‘months time to the applicant tO\vacate the quaﬁ%@rf
allotted to him, from the date of receipt éf order by
them, after which fhey can pfoceed-With the evietién,;if
procedure againsirthe'applicant if'he fails to 'vagate

the quartervby the stipulated date.

43, With the ahane dlrection, the application.7i§v

disposed of with no order as te costs.‘

s Heﬁber (A}





